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PART IV

TP TATLTHT T 27 Faoeft ae
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

feeelt faum 9w afaareaa
SIPKCEI]
faeefl, 23 A, 2020
2020 & faeras AT 2
faeeht fafai (e 2) fagas, 2020

Ty 2020—2021 ¥ AT BRI B oY ISR IS &5 fSeet] & Afd [ I Yaae unidiad e qor
B AR AR &1 AfFRSH &= & foy wa s

BT 4. 21(52)/fafn. 2 /2020 /fama—VIl/fa. /1803 —Rd ORI & Fhedwd d§ H
IS AT &5 faeelt @1 faum awr g1 fA=forRaa wu & Iz erfafafad & —

fera ofiv® 1. 39 A9 &1 e am feeen fafvan (Fwr 2) rfdf=es 2020
2l

Z65000,00,00,000 /— &T 95 2. NS oM &3 fQeell @1 dfad By # 9y ok ugad iy
2020—2021 ¥ ™ S AT & wrem (5) # fafifde A e wE o B wdR @
o &9 feeeh @) Wik el & oy 9o g9IR FRIs Al O {A AN & KRR B,
fafr ¥ 9 g Ak yga S Al & PeM (2) # fAaffde sl & W § au 2020—2021

1587 DG/2020 @)
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BI 3AM B IRM YA S BT H Tgad B |

faferatsr 3. =9 IRIFEY grRT Uy ol & e WReR @ G e
A yed IR wgad fou oW & forg wifdraa ifyr Sad sraf & wvaw
H g ¥ SfealRad @l ik Sewal & forg fAfITa @1 S |

Al
(e 2 AR g7 3 <REw)
R sox ®)
fr=fafaa @ srfere f¥rT

& KE I ERUE I E | fqem=r awr Sfaa fafer T
q&T T I TR AR

| 1 1 v Vv
1 faum dsd RUNES| 583500 9000 592500
2 NI RCEINE ST 9189850 160250 9350100
3 =g 9T SEE] 11295300 3072100 14367400
goi 100000 0 100000
4 fa RUNES| 3155800 1000 3156800
St 2660000 0 2660000
5 TE RUSES| 8067700 7000 8074700
gai 1153000 0 1153000
6 remm RUSES| 133493800 7000 133500800
St 3881400 0 3881400
7 fafdcar g o9 w@eg RUNES| 63304240 270460 63574700
gait 2821400 0 2821400
8 FHTST HedToT RUNEE] 84581300 400 84581700
St 16508600 0 16508600
9 ST RUNES| 5228950 550 5229500
St 32200 0 32200
10 fawra RUNEE] 30620821 2495 30623316
goi 10159300 10000 10169300
11 Y faerT iR o ffor | <ora 97004384 0 97004384
gair 96843400 0 96843400
12 el ot 15000 0 15000
13 RG] RUSES| 30000 0 30000
AT~ 0T Ioa 0 30618800 30618800
15 gair 0 35111000 35111000
JrT 580729945 69270055 | 650000000
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Seedl 3N SR &1 faawor

MR T 85 facell TRER AT, 1991 (1992 BT 1) BT &RT 29 BT SUIRT (1) H AT TSN
&3 el @1 faum |w grT wIRT g ot &3 fReeh @ wfad B w Ra 9 Wiqgd =g &1
T PR D U SMaedsds o+ I & IS IS e foeell @ <dfaa Afr & fafy AT &Y R B
forg faeelt faf T srfarferas 2020, fagas wrga fasar iram 2 |

o

Iz fade U Iewdl Bl U HRAT A8 & |

21 HG, 2020

faumn oifea o= &< G«El sue
faeell fafarT (W@ 2) fadas, 2020 &1 IgRed (vl SriiFReT SNy &I SifaRed el wfdd
e BT 8T 2 |

Al JergeTE, dfa

DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION
Delhi, the 23rd March, 2020
BILL No. 2 OF 2020
THE DELHI APPROPRIATION (No. 2) BILL, 2020

A BILL to authorise payment and appropriation of certain further sums from and out of the
Consolidated Fund of the National Capital Territory of Delhi for the services in respect of the financial year
2020-2021.

F. No. 21(52)/Apprn. 2/2020/LAS-V11/Leg./1803.—BE it enacted by the Legislative Assembly of the
National Capital Territory of Delhi in the Seventy First Year of the Republic of India as follows:-

Short title. 1. This Act may be called the Delhi Appropriation (No. 2) Act,
2020.

Issue of 65000,00,00,000/- 2. From and out of the Consolidated Fund of the National Capital

from and out of the Territory of Delhi, there may be paid and applied further sums
Consolidated Fund of the not exceeding those specified in column (5) of the Schedule,
National Capital Territory of amounting in the aggregate to the sum of Rupees Sixty Five
Delhi for the financial year Thousand Crore Only towards defraying the several charges
2020-2021. which will come in the course of payment during the financial

year 2020-2021 in respect of the services specified in column (2)
of the Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and out of the
Consolidated Fund of the National Capital Territory of Delhi by
this Act, shall be appropriated for the services and purposes
expressed in the Schedule in relation to the said year.
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SCHEDULE
(See sections 2 and 3)
® In thousand)
SUMS NOT EXCEEDING

Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund

I 1 i v \Y
1 Legislative Assembly Revenue 583500 9000 592500
2 General Administration Revenue 9189850 160250 9350100
3 Administration of Justice Revenue 11295300 3072100 14367400
Capital 100000 0 100000
4 Finance Revenue 3155800 1000 3156800
Capital 2660000 0 2660000
Revenue 8067700 7000 8074700
5 Home Capital 1153000 0 1153000
Revenue 133493800 7000 133500800
6 Education Capital 3881400 0 3881400
Revenue 63304240 270460 63574700
Medical and Public Health Capital 2821400 0 2821400
8 Social Welfare Revenue 84581300 400 84581700
Capital 16508600 0 16508600
9 Industries Revenue 5228950 550 5229500
Capital 32200 0 32200
10 Development Revenue 30620821 2495 30623316
Capital 10159300 10000 10169300
11 Urban Development and Revenue 97004384 0 97004384
Public Works Capital 96843400 0 96843400
12 Loans Capital 15000 0 15000
13 Pensions Revenue 30000 0 30000
Public Debt Revenue 0 30618800 30618800
15 Capital 0 35111000 35111000

Total 580729945 69270055 650000000

STATEMENT OF OBJECTS AND REASONS

The Delhi Appropriation (No. 2) Bill, 2020 is introduced in pursuance of sub-section (1) of section 29 of the
Government of National Capital Territory of Delhi Act,1991 (1 of 1992) to provide for the appropriation out of
the Consolidated Fund of the National Capital Territory of Delhi, of the moneys required to meet the
expenditure charged on the Consolidated Fund and the grants voted by the Legislative Assembly for the
expenditure of Government of National Capital Territory of Delhi for the financial year 2020-2021.

Delhi
21% March, 2020
MEMORANDUM REGARDING DELEGATED LEGISLATION

The Delhi Appropriation (No. 2) Bill, 2020 does not seek to confer any additional power of legislation on
any subordinate functionaries.

C. VELMURUGAN, Secy.
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